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INTRODUCTION

I, the Chairman of the Standing Committee on Railways (2008-09) having
been authorized by the Committee to present the Report on their behalf, present
this forty second Report of the Standing Committee on Railways (2008-09) on
“The Railways (Second Amendment) Bill, 2008”

2. The Railways (Second Amendment) Bill, 2008 was introduced in the Lok
Sabha on 20 October, 2008 and referred to the Standing Committee on Railways
for examination and Report by the Hon Speaker, Lok Sabha under Rule 331 E of
the Rules of Procedure and Conduct of Business in the Lok Sabha.

3. In their process of examination of the said Bill, the Committee took evidence
of the representatives of the Ministry of Railways on 21 November, 2008 and the
Ministry of Law and Justice on 4 December, 2008. The Committee also took a
joint oral evidence of the Representatives of both the Ministries on 6 January,
2009

4. The Committee considered the draft Report at their sitting held on 25 February,
2009 and adopted the same. Minutes of the sittings held on 21 November, 4
December, 2008, 6 January and 25 February, 2009 form Part –II of the Report.

5. The Committee wish to express their thanks to the officers of the Ministry of
Railways (Railway Board) and the Ministry of Law and Justice for appearing
before the Committee and furnishing the material and information which the
Committee desired in connection with the examination of the Railways (Second
Amendment) Bill, 2008 and sharing with them the issues concerning the subject
which came up for discussion during evidence.

New  Delhi        (BASUDEB ACHARIA)
25 February, 2009 Chairman,
------------------- Standing Committee on Railways
6 Phalguna, 1930 Saka

(v)
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REPORT

THE RAILWAYS (SECOND AMENDMENT) BILL, 2008

  The Railways (Second Amendment) Bill, 2008 was introduced

in the Lok Sabha on 20 October, 2008 and was referred to the Standing

Committee on Railways on 31 October, 2008 by the Hon Speaker, Lok

Sabha for examination and report thereon. A copy of the Bill is at

Annexure –I.

PURPOSE OF THE BILL

1.2 The bill seeks for insertion of a new section 198A in the

Railways Act, 1989 to enable the Central Government to make rules for

the purpose of sub-section (7) of Section 33 of the Railways Act, 1989

related to the terms and conditions of appointment of the Chairman and

members of the Railway Rates Tribunal (RRT) with retrospective

effect.

1.3 Section 33 of the Railways Act, 1989 stipulates as under:

“There shall be a Tribunal to be called the Railway Rates

Tribunal for the purpose of discharging the functions specified

in this chapter.”
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1.4 The sub-section (7) of Section 33 of the Railways Act, 1989

stipulates as under:

“Subject to the provisions of sub-sections (5) and (6), the
Chairman and other members of the Tribunal shall hold office
on such terms and conditions as may be prescribed.”

1.5 When the Committee enquired about the purpose for bringing

the proposed amendment, the Secretary, Railway Board replied as

under:-

“The purpose of this particular amendment is to enable the

Central Government to make rules in relation to the allowances,

salaries and pension of the Chairman and Members of the

Railway Rates Tribunal (RRT) with retrospective effect. What

has happened was, in the absence of this particular amendment,

consequent upon the Fifth Pay Commission’s recommendations

the Chairman and Members were given the allowances with

effect from 1.1.1999. While the recommendations came into

force on 1.1.1999, the instructions of the Government were that

they should get the allowances and pay with effect from

1.1.1996. In the absence of this particular amendment, these

officers were not able to get the enhanced allowances, pension

and salary. This particular clause will enable us to make good

that particular deficiency.”

1.6 On being asked the reasons for bringing such an amendment

after 9 years to give retrospective effect to the implementation of the
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recommendations of the Fifth Central Pay Commission in respect of

Chairman and Members of the Railway Rates Tribunal, a

Representative of the Ministry of Railway replied as under:

“It is a fact that this has been delayed…….…this deficiency

was not that for the Railway Claims Tribunal. I think since it

was a part of the Indian Railways Act, it was just overlooked. It

was not that there was some intention. You are right in saying

that we could have brought this amendment earlier.

…………………………………………………………………..

 Because of this deficiency, we were not able to give the arrears

which were due to the Chairman and Members of the Tribunal.

We will not be able to do so in the case of Sixth Pay

Commission’s recommendations also till this amendment is

carried out.”

RAILWAY RATES TRIBUNAL (RRT)- FUNCTIONS AND

SERVICE CONDITIONS OF MEMBERS

1.7 In 1920, the Government of India  appointed the Acworth

Committee to look into the system of control of rates and fares and

machinery for deciding disputes between Railways and Traders,  which

recommended establishment of a Rates Tribunal. In 1926, in

consultation with the Central Advisory Council for Railways,

Government appointed the ‘Railway Rates Advisory Committee’ to deal

with certain complaints of undue preference, unreasonable rates etc.
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However, the opinion of the Committee was advisory only and the

Committee was not empowered to take cognizance of complaints unless

they were referred to it by the Government. The Committee continued

to function till it was replaced by the Railway Rates Tribunal in 1949.

The Railways Rates Tribunal was constituted by an Act of

Parliament (Central Act 65 of 1948), in the wake of Independence. The

Tribunal came into being with effect from 4 April, 1949.

1.8 The Railway Rates Tribunal (RRT) consisting of a Chairman

and two other Members has one and only Bench at Chennai. The

Constitution, powers and functions of the RRT are as per provisions laid

down in section 33 to section 48 of the Railways Act, 1989. Extracts

reproduced at Annexure–II of the Report.

1.9 When the Committee inquired about the main functions of the

Railway Rates Tribunal (RRT), the Secretary, Railway Board replied as

under:

“ The main functions of the RRT are mentioned in section 36 of

the Indian Railways Act. One of its main function is to ensure

that there is no discrimination of freight charged for

transportation of goods by the Railways and act as check and

control on the Railway administration. Section 70 of the Indian

Railways Act says that Railways should not discriminate

among its various users. This Railways Rates Tribunal (RRT) is

to ensure that no discrimination is done. If there is any
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complaint arises on that count, the rail user can go to Railway

Rates Tribunal for redressal. Secondly, if any person is

aggrieved by the charges that are levied, he or she can approach

the RRT. For example, the Indian Railways have rationalized

the  routes. If the goods are moved by shorter route after

rationalization, there may be some issue. There are a number of

such issues. An issue is that the chargeable weight is more but

the actual goods which can be carried is lower. That is why

there is some kind of idle freight. All such complaints of a user

against the Railways are dealt with by the Railways Rates

Tribunal.”

1.10 The service conditions of Chairman and Members of RRT are

governed by Railways Rates Tribunal (Salaries and Allowances and

Conditions of Service of Chairman and Members) Rules, 1995, which

have been framed in exercise of power conferred under section 198 read

with section 33 (7) of the Railways Act, 1989. A copy of the Rule

together with Amendment given at Annexure-III of the Report.

1.11 When the Committee enquired about the basis for the fixation

of salary and allowances of the Chairman and Members of RRT, the

representative of the Ministry of Railway replied as under:-

“The Chairman, RRT is normally equivalent to the High Court

Judge and the members are equivalent to the Joint Secretary of

the Government of India. That is basis.”
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1.12 Consequent on the revision of pay, allowances and pension

payable to the Central Government employees as a result of acceptance

of the 5th Central Pay Commission’s recommendations by the

Government, the pay, allowances and pension payable to the Chairman

and Members of the RRT are due for revision with retrospective effect

from 1 January, 1996.

1.13 The revised pay scales and allowances have already been

granted to the incumbents with prospective effect in view of rules 15

and 17 of Railway Rates Tribunal (Salaries and Conditions of Service of

Chairman and Members) Rules, 1995.

1.14 According to the Railways, the existing Section 198 and also

other sections in the Railways Act, 1989 do not confer any right on the

Central Government to make rules with retrospective effect. Therefore,

to effect revision in salary, allowances and pension to the Chairman and

member of RRT w.e.f. 1 January, 1996 and to provide for accumulation

of earned leave upto 300 days w.e.f. 1.7.1997 in consequence of

adoption of 5th Central Pay Commission’s recommendations in case of

Central Government Employees as also in case of judges and Chief

Justice of High Courts and Supreme Court, and also to extend

pensionary benefits available under Railway Rates Tribunal (Salaries

and Allowances and Conditions of Service of Chairman and Members)

Rules, 1995 to the Chairman and Members and who retired prior to

30.1.99 i.e. the date on which pensionary benefits were made available
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to the Chairman and Members of the RRT , an enabling provision by

way of insertion of a new section 198 A in the Railways Act, 1989 to

confer power on the Central Government to make such rules to give

retrospective effect from a date not earlier than the date of

commencement of the said Act, i.e. 1.7.1990 but no such retrospective

effect shall be given to any such rule so as to prejudicially affect the

interests of any person to who such rule may be applicable, has become

necessary.

1.15 It is, therefore, proposed by the Ministry of Railways to amend

the Railways Act, 1989 to enable the Central Government to make rules

in respect of salary, allowances and pension of Chairman and Members

of the Railway Rates Tribunal with retrospective effect.

1.16 According to the Railway Board, similar provisions are already

in the Railway Claims Tribunal Act, 1987 and the Administrative

Tribunal Act, 1985 vide Section 30 A and Section 36 A respectively and

the relevant rules pertaining to salary and allowances of the Chairman,

Vice Chairman and Members of the Railway Claims Tribunal and

Central Administrative Tribunal have already been revised on the basis

of  5th Central Pay Commission Scales of pay and allowances w.e.f.

1.1.1996.

1.17 On being enquired by the Committee that when the Railways

Rates Tribunal is a part of the Indian Railways Act, 1989 why is there a
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separate Act for the Railways Claims Tribunal, a representative from

the Railway Board replied as under:-

“Actually, the Railways Rates Tribunal is a part of the Indian

Railways Act. In fact earlier also the Railway Rates Tribunal

was a part of the Indian Railways Act of 1889.

There were Government Railways as well as private Railways

then. There had been a number of cases then where there was a

difference particularly in the freight rates of the private

railways and the Government Railways. I think that at that

particular time they thought that there should be some kind of a

regulator who should get into these cases and there should not

be any discrimination among the users of the Indian Railways

particularly with regard to the rates charged by the different

railway companies whether Government or private.”

1.18 When the Committee enquired about the necessity to bring a

new section 198A when the General Clauses Act which dominates all

Acts empowers the implementation of the Act retrospectively, the

representative from the Ministry of Railways replied as under:

 “Our administration was also of the view to implement it

within the ambit of existing Act. But the Financial Director and

the Legal Advisor in the Board advised that it can not be

applied  with retrospective effect and to include a new clause in

the Railways Act. This delay was caused because of this. We



15

thought to give allowances with retrospective effect, but our

legal advisor advised that unless we introduce an amendment

Bill, it can not be done.”

1.19 The views of the Ministry of Law and Justice regarding

addition of a new section –198 A- for the purpose of Section 7 of

section 33 of the Indian Railways Act, 1989 to give retrospective effect

in regard to the implementation of the recommendations in respect of

the Chairman and Members of the Railway Rate Tribunal are as under:-

In fact there is a power already existing to make rules

prospectively. But there is no power to make rules with

retrospective effect. Unless Statutes provide specific power to

make rules with retrospective effect, the rules can not be made.

Only in Article 309 of the Constitution there are plenary

powers which empower that rules can be made from

retrospective effect. In other statutes, if you want to make rules

to give retrospective effect, Parliament is only competent to

give that specific power. Parliament is fully competent to make

any law with retrospective effect. Of course, that is subject to

Article 20 of the constitution that penal things can not be with

retrospective effect. In fact, this issue was examined in 2006

and we have taken other precedents also and we advised that

without having a specific power to make rule with retrospective

effect, this amendment is necessary.
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1.20 When the Committee enquired if the section 6 of the General

Clauses Act which is the parent Act empower government to give

benefits retrospectively even when the parent law provides for only

prospective operation to confer any benefits through rules, the

Secretary, Ministry of Law and Justice replied as under:

“On that it is very clear. Unless you have an express provision

you can not give retrospective effect. That is consistent stand.

There is a difference. For, rules framed under article 309, the

provisions are plenary in nature and you can give retrospective

effect. But in this case, under the statute if there is no express

power you cannot give retrospective effect. It is the position

maintained by the Committee on Subordinate legislation.”

He further added :-

When you are affecting some vested rights we have to have the

express provision in the Act itself. So, the General Clauses Act

is silent. It neither prohibits nor authorises you to do that.

Since, it is absence of powers, we would like to have an express

power in the Act itself…….This is one time exercise. It is not

necessary for every time a revision is done, we have to amend

the Act. Since there is not power is in the Act that power has

been taken now. So in future, there is not need to amend the

Act. So, retrospectively, you can give effect.
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1.21 On being further asked as to what does the General Clauses

Act, 1897 stipulate about framing of Rules with retrospective effect and

whether there is any provision under this Act by which Rules can be

framed/made retrospectively, the Ministry of Law and Justice in a

written reply stated as under:

The General Clauses Act, 1897 is applicable to the Railways

Act, 1989 for the purpose of interpretation of its provisions,

unless the context otherwise requires. There is no express

provison in the General Clauses Act, 1897 for framing of rules

with retrospective effect.

1.22 The Railways (Second Amendment) Bill, 2008 intends to serve

the aforesaid purpose. The Bill seeks to incorporate a new section 198 A

in the Railways Act, 1989 which when enacted shall empower the

Central Government to make rules for the purpose of section 33 (7) of

the said Act, which is related to salary allowances and conditions of

services of the Chairman and Members of the Railways Rates Tribunal

with retrospective effect.

1.23 A calendar of events showing the chronology of various stages

in the process of bringing the proposed amendment is at annexure–IV.

FINANCIAL IMPLICATIONS
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1.24 Regarding financial implications on account of the proposed

amendment, the Ministry of Railways have in their written reply stated

as under:-

“The financial implications on account of allowing salary in the

5th CPC pay scales to the Chairman and two Members of the

RRT w.e.f. 01.01.1996 to 30.01.1999 would work out to

approximately Rs. 7.7 lakhs, and in addition, dearness

allowance at the relevant rate admissible from time to time

would be payable. The financial implications on account of

grant of pensionary benefits to the two Chairmen and six

Members of RRT who retired prior to January, 1999 would be

approximately Rs. 1 lakh per year, and in addition dearness

relief at the relevant rate admissible from time to time would

also be payable.

1.25  During evidence the Committee also touched upon the

very aspect of the need of having such a body in the present scenario

when there are no private railways operating.  The Committee wondered

if the money being spent on the salary and allowances of the Tribunal

members does commensurate with the benefits accrued out of it and

whether the Tribunal has adequate work at hand to justify its

continuance.  The Committee felt the need of an introspection by the

Railways in this matter and exploring the possibility of having a

separate mechanism within railways itself to look after the work

assigned to this Tribunal or enhancing the scope of this Tribunal.
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***
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RECOMMENDATIONS

1.  The committee examined the Railways (Second

Amendment) Bill, 2008 referred to them by the Hon

Speaker, Lok Sabha   The bill seeks to insert a new section

198 A in the Railways Act, 1989 to enable Central

Government to make rules for the purposes of sub-section

(7) of section 33 of the Railways Act, 1989 related to the

terms and conditions of appointment of the Chairman and

Members of the Railway Rates Tribunal, a quasi judicial

unit.

The Committee after hearing the views of the

Representatives of the Ministry of Railways and the

Ministry of Law and Justice on the subject are convinced

that the existing section 198 of the Railways Act 1989 does

not empower the Ministry of Railways to give benefits

retrospectively without bringing an amendment. The

Committee also note that in the absence of express

provision in the General Clauses Act, 1897 for framing of

rules with retrospective effect and the fact that the General

Clauses Act 1897 does not empower the Government under

its section 6 to give benefits retrospectively, the proposed

amendment is necessary in order to enable the Central

Government to make rules in relation to the allowances,

salaries and pension of the Chairman and Members of the
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Railway Rates Tribunal with retrospective effect.  The

Committee, therefore, having examined all aspects of the

Railways (Second Amendment) Bill, 2008 recommend

consideration of the Bill by the House.

2. While recommending the consideration of the

Railways (Second Amendment) Bill, 2008 by the House, the

Committee also take a note of the fact that the relevant

rules pertaining to salary and allowances of the Chairman,

Vice- Chairman and Members of the Railway Claims

Tribunal (RCT) and the Central Administrative Tribunal

(CAT) have already been revised on the basis of 5th Central

Pay Commission scales of pay and allowances w.e.f.

1.1.1996.  They, therefore, deprecate the inordinate delay on

the part of the Ministry of Railways in bringing this

amendment after a gap of 9 years to give retrospective

effect to the implementation of the recommendations of the

Fifth Central Pay Commission in respect of Chairman and

Members of RRT. Not convinced with the reply of the

Ministry of Railways for this delay, the Committee hope

that due attention will be paid by the Ministry to such

matters in future to avoid delays

***
New Delhi      (BASUDEB ACHARIA)
25 February , 2009 Chairman,
6 Phalguna ,  1930, Saka Standing Committee on Railways
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ANNEXURE-IV

THE RAILWAYS (SECOND AMENDMENT) BILL, 2008

CALENDAR OF EVENTS

1989 : The Railways Act, 1989 passed.  Section 33
provides for the constitution of a Railway Rates
Tribunal (RRT).  Sub-section 7 of Section 33
provides that Central Government may prescribe
terms and conditions of service of the Chairman
and Members of the RRT.
Section 198 of the Act empowers Central

Government to make rules to carry out the

purposes of the Act.

1 July, 1990 : Commencement of the Railways Act, 1989.

17 October, 1995 : Central Government notifies Railway Rates

Tribunal (Salaries and Allowances and Conditions

of Services and Chairman and Members) Rules,

1995.  These rules do not contain any provision for

‘Pension’ for the Chairman and Members of RRT.
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1 January, 1996 : Fifth Central Pay Commission recommendations

were implemented with effect from this date.  The

question of revising salary/pension/allowances of

Chairman and Members of RRT w.e.f. 1.1.1996

was taken up for examination.

7 January, 1999 : Central Government notifies Railway Rates

Tribunal (Salaries and Allowances and Conditions

of Service of Chairman and Members) Amendment

Rules 1998 which provides for grant of Pension to

all the Chairmen and Members who will retire on

or after 30th January, 1999.  A Pension of Rs.

1600/- per annum for each completed year of

services subject to a maximum of total of Rs.

4,000/- per mensem fixed for Chairman through

this Amendment Notification.  A pension of Rs.

1186 per annum for the each completed year of

services subject to a maximum of Rs. 4000/ per

mensem fixed for Members.  Persons who retired

before January, 1999 were not granted Pension

through this Notification as Section 198 of

Railways Act 1989 does not enable Central

Government to make Rules with retrospective

effect.
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20 October, 2008 : The Railways (Second Amendment) Bill, 2008 has

been introduced to insert a new section 198 A by

which the Central Government would be

empowered to make Rules with retrospective effect

so that Pension can also be paid to persons who

retired from RRT before January, 1999 by issuing

necessary Amendment to the Railway Rates

Tribunal (Salaries and Allowances and Conditions

of Service of Chairman and Members), Rules,

1995.

Since under the existing Section 198, Government

can make rules only from prospective dates, this

Second Amendment Bill proposes to insert a new

section 198 A to enable the Central Government to

make Rules with retrospective effect also to confer

pension and other benefits to the retired Chairmen

and Members.
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MINUTES OF THE EIGHTH SITTING OF THE STANDING COMMITTEE
ON RAILWAYS (2008-09)

The Committee sat on Friday, the 21st November, 2008 from 1100 hrs. to

1230  hrs. in Committee  Room ‘C’, Parliament House Annexe, New Delhi.

PRESENT

SHRI BASUDEB ACHARIA -  CHAIRMAN

MEMBERS

LOK SABHA

2. Shri S. Ajaya Kumar
3. Smt. Suman Mahato
4. Shri H.D. Devegowda
5. Shri Giridhar Gamang
6. Shri Ananta Nayak
7. Shri Kishan Singh Sangwan
8. Shri K. Subbarayan
9. Shri C.H. Vijayashankar

RAJYA SABHA

10. Shri Nandi Yellaiah
11. Shri Lalit Kishore Chaturvedi
12. Shri Tarini Kanta Roy
13. Shri N. Balaganga
14. Shri Abani Roy

SECRETARIAT

1.      Shri S. Bal Shekar  - Joint Secretary
2. Shri V.S. Negi   - Director
3. Shri Y.M. Kandpal  - Deputy Secretary - II
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Representatives of the Ministry of Railways (Railway Board)

1. Shri K.C.Jena   Chairman, Railway Board & Ex-officio
Principal Secretary to the Govt. of India.

2. Shri Shri Prakash  Member Traffic, Railway Board &
Ex-officio Secretary to the Govt. of India.

3. Shri Mathew John  Secretary, Railway Board

2. At the outset, the Chairman welcomed the Members of the Committee and

representatives of the Ministry of Railways to the sitting of the Committee.  The

Committee, thereafter, took oral evidence of the representatives of the Ministry of

Railways on the “Railways (Second Amendment) Bill, 2008” for insertion of a new

section 198A in the Railways Act, 1989 enabling the Central Government to make

rules related to the terms and conditions of appointment of the Chairman and

Members of the Railway Rates Tribunal with retrospective effect.  The evidence

remained inconclusive.

3. The Committee also decided to call the representatives of the Ministry of

Law and Justice to seek legal interpretation of certain rules pertaining to the

proposed amendment.  The verbatim record of the proceedings has been kept.

4. The Committee then adjourned.
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MINUTES OF THE NINTH SITTING OF THE STANDING COMMITTEE
ON RAILWAYS (2008-09)

The Committee sat on Thursday, the 4th December, 2008 from 1500 hrs. to

1545  hrs. in Room  No.‘139’, First Floor, Parliament House Annexe, New Delhi.

     PRESENT

SHRI BASUDEB ACHARIA -  CHAIRMAN

MEMBERS

LOK SABHA

2. Dr. Dhirendra Agarwal
3. Shri S. Ajaya Kumar
4. Shri Giridhar Gamang
5. Shri Mahesh Kumar Kanodia
6. Shri Manik Singh
7. Shri Laxmanrao Patil
8. Shri Kishan Singh Sangwan
9. Shri Iqbal Ahmed Saradgi
10. Shri C.H. Vijayashankar

RAJYA SABHA

11. Shri Motilal Vora
12. Shri Satyavrat Chaturvedi
13. Shri Lalit Kishore Chaturvedi
14. Shri Shreegopal Vyas
15. Shri Tarini Kanta Roy
16. Shri Abani Roy

SECRETARIAT

1. Shri S. Bal Shekar  - Joint Secretary
2. Shri V.S. Negi   - Director
3. Shri Y.M. Kandpal  - Deputy Secretary - II
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Representatives of the Ministry of Law and Justice

1.  Shri T.K. Viswanathan  - Law Secretary

2.      Shri N.L. Meena   - Additional Secretary

3.   Dr. Mukulita Vijayawargiya  - Deputy Legislative Counsel

2. At the outset, the Chairman welcomed the Members of the Committee and

representatives of the Ministry of Law and Justice to the sitting of the Committee.

The Committee, thereafter, took oral evidence of the representatives of the Ministry

of Law and Justice on the subject “Railways (Second Amendment) Bill, 2008”.  The

evidence remained inconclusive.

3. The Committee also decided to have a joint evidence of the representatives of

the Ministry of Railways (Railway Board) and Ministry of Law and Justice to seek

clarification on some points pertaining to the proposed amendment.  The verbatim

record of the proceedings has been kept.

 The Committee then adjourned.
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MINUTES OF THE ELEVENTH SITTING OF THE STANDING
COMMITTEE ON RAILWAYS (2008-09)

The Committee sat on Tuesday, the 6th January, 2009 from 1100 hrs. to

1145  hrs. in Committee Room  ‘D’, Parliament House Annexe, New Delhi.

     PRESENT

SHRI BASUDEB ACHARIA -  CHAIRMAN

MEMBERS

LOK SABHA

2. Dr. Dhirendra Agarwal
3. Shri S. Ajaya Kumar
4. Shri Bapu Hari Chaure
5. Shri Lal Singh
6. Shri Manik Singh
7. Shri K. Subbarayan
8. Shri C.H. Vijayashankar

RAJYA SABHA

9. Shri Motilal Vora
10. Shri Nandi Yellaiah
11. Shri Lalit Kishore Chaturvedi
12. Shri Shreegopal Vyas
13. Shri Abani Roy

SECRETARIAT

1. Shri S. Bal Shekar  - Joint Secretary
2. Shri V.S. Negi   - Director
3. Shri Y.M. Kandpal  - Deputy Secretary - II
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Representatives of the Ministry of Law and Justice

1.  Shri T.K. Viswanathan - Law Secretary

2.      Shri N.L. Meena  - Additional Secretary

3.   Dr. Mukulita Vijayawargiya - Deputy Legislative Counsel

Representatives of the Ministry of Railways (Railway Board)

1. Sh. K.C. Jena  - Chairman, Railway Board &
     Ex-officio Principal Secretary to the Govt of India

2. Shri Shri Prakash - Member Traffic, Railway Board &
     Ex-officio Secretary to the Govt. of India

3. Sh. K.B.L. Mittal - Secretary, Railway Board

2. At the outset, the Chairman welcomed the representatives of the Ministry of

Law and Justice and the Ministry of Railways (Railway Board) to the sitting of the

Committee.  The Committee, thereafter, took joint oral evidence of the

representatives of the Ministries on the subject “The Railways (Second Amendment)

Bill, 2008”.  The evidence was concluded.

3. A verbatim record of the proceedings has been kept.

 The Committee then adjourned.
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MINUTES OF THE FIFTEENTH SITTING OF THE STANDING
COMMITTEE ON RAILWAYS (2008-09)

The Committee sat on Friday, the 25th February, 2009 from 1500 hrs. to

1530  hrs. in Committee Room ‘D’, Parliament House Annexe, New Delhi.

PRESENT

SHRI BASUDEB ACHARIA -  CHAIRMAN

MEMBERS

LOK SABHA

2. Smt. Suman Mahato
3. Shri Giridhar Gamang
4. Shri Anwar Hussain
5. Shri Mahesh Kumar Kanodia
6. Shri Manik Singh
7. Shri Ananta Nayak

RAJYA SABHA

8. Shri Satyavrat Chaturvedi
9. Shri Lalit Kishore Chaturvedi
10. Shri Shreegopal Vyas
11. Shri Tarini Kanta Roy
12. Shri Abani Roy

SECRETARIAT

1. Shri S. Bal Shekar  - Joint Secretary
2. Shri V.S. Negi   - Director
3. Shri Y.M. Kandpal  - Deputy Secretary
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2. The Committee considered the Draft Report on ‘The Railways (Second

Amendment) Bill, 2008’ and adopted the same without any change.

3. The Committee authorized the Chairman to finalize the Report after making

consequential changes, if any, arising out of factual verification by the Ministry of

Railways (Railway Board) and present the same to the House.

 The Committee then adjourned.

***


